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A

BILL

further to amend the Motor Vehicles Act, 1988.

 

 Bൾ it enacted by Parliament in the Seventy- sixth Year of the Republic of India as 
follows:–

1. (1) This Act may be called the Motor Vehicles (Amendment) Act, 2025. 

(2) It shall come into force on such date as the Central Government may, by 
notification in the Official Gazette, appoint.

2. In section 134A of the Motor Vehicles Act, 1988 (hereinafter referred to as 
the principal Act),—

(a) after sub-section (1), the following sub-section shall be inserted, namely:—

“(1A) The Central Government shall ensure the provision of free legal 
aid, through the appropriate Legal Services Authority, to any Good Samaritan 
involved in legal proceedings arising out of any act done or omission made 

5

10



while rendering emergency medical or non-medical care or assistance under the 
provisions of this section or section 134B.

(1B) The legal aid under sub-section (1A) shall be provided irrespective of 
the Good Samaritan’s income, social status, or background”; and

(b) in sub-section (2), after the words, “procedure for questioning or examination 
of the Good Samaritan”, the words “and procedure for availing legal aid under 
sub-section (1A),”, shall be inserted.

3. After section 134A of the principal Act, the following section shall be 
inserted, namely:—

“134B (1) Any person who has reasonable belief that another person is in 
imminent danger of death or is otherwise in need of urgent assistance as a result of 
an accident involving a motor vehicle shall, where it is reasonably practicable to do 
so without risk to himself or to any other person, render such assistance as may be 
necessary in the circumstances of the case:

Provided that this duty shall not apply to any person who, by reason of being a 
minor, of advanced age, infirmity, physical or mental incapacity, pregnancy, trauma, 
or any other reasonable cause, is unable to act.

(2) The assistance referred to in sub-section (1) may include—

(a) informing the nearest medical facility, police station, or emergency 
response services;

(b) rendering basic first aid, where the person is trained to do so; or

(c) facilitating or arranging for the transportation of the injured person to 
the nearest hospital or medical facility.

Explanation.— For the purposes of this section,—

(a) “assistance” includes, but is not limited to, actions specified under 
sub-section (2), and any reasonable effort made in good faith to prevent further 
harm to the victim of the accident;

(b) “reasonable belief” and “reasonably practicable” shall be interpreted in 
accordance with the facts and circumstances of each case, and in a manner that 
encourages public assistance without imposing undue risk or burden.”.
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STATEMENT OF OBJECTS AND REASONS

 India continues to grapple with a high burden of road accident fatalities, 
with approximately 1.7 lakh lives lost each year due to motor vehicle accidents. 
A significant proportion of these deaths occur because victims do not receive timely 
medical assistance during the critical ‘golden hour’ following the incident. Nearly 
50 per cent. of such fatalities are considered preventable with timely assistance 
from bystanders.

 However, a deep-rooted reluctance among bystanders to intervene persists, 
driven by well-founded fears of legal liability, police harassment, repeated court 
appearances, and a lack of procedural clarity. This hesitation is further compounded 
by the ‘bystander effect’, wherein individuals are less likely to offer help when others 
are present. Together, these legal, institutional, and behavioural barriers severely 
undermine timely public response, often resulting in preventable loss of life.

 In 2016, the Hon’ble Supreme Court of India acknowledged the vital role of Good 
Samaritans and issued guidelines to protect them from civil and criminal liability. 
These protections were later incorporated into Section 134A of the Motor Vehicles 
Act, 1988. Despite this, implementation remains inadequate due to limited public 
awareness, inconsistent enforcement and the absence of robust institutional support 
mechanisms. Importantly, Indian law does not impose a positive legal obligation 
on individuals to assist accident victims, unlike in several other jurisdictions where 
such a duty is recognised and enforceable.

 The Bill, therefore, seeks to address these gaps through two key legislative 
measures:—

(a) The Bill proposes the insertion of sub-section (3) under Section 134A 
to mandate the provision of free legal aid to any Good Samaritan who becomes 
involved in legal proceedings as a result of providing such assistance. This aid 
shall be available irrespective of the Good Samaritan’s income, social status, 
or background, and will be facilitated through the appropriate Legal Services 
Authority. By institutionalising legal support, this measure seeks to eliminate a 
major deterrent to public intervention.

(b) The Bill proposes the insertion of a new Section 134B to establish a 
qualified statutory duty to assist individuals who are in imminent danger or 
in need of urgent help due to a motor vehicle accident. The duty would apply 
only where it is reasonably practicable to offer assistance without personal risk. 
Persons who act in good faith and without gross negligence under this provision 
shall be deemed Good Samaritans and granted immunity from civil or criminal 
liability.

 The proposed amendments represent a necessary reform to strengthen the legal 
and institutional framework for road safety and emergency response in India. By 
introducing a statutory duty to assist and guaranteeing legal aid for Good Samaritans, 
the Bill addresses the legal and institutional gaps that deter public intervention. These 
provisions advance the constitutional mandate under Article 21, which guarantees 
the right to life, and Article 39A, which calls for equal access to justice and legal aid, 
while fostering a culture of moral, responsible and compassionate citizenship.

 Hence this Bill.

  Nൾඐ Dൾඅඁං;                                      G. M. HARISH BALAYOGI
July 8, 2025



MEMORANDUM REGARDING DELEGATED LEGISLATION

 Clause 2 of the Bill vide proposed amendment to section 134A empowers the 
Central Government to make rules for providing free legal aid to good samaritans. 
As the rules will relate to matters of detail only, the delegation of legislative power 
is of a normal character.
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ANNEXURE

[Eඑඍඋൺർඍ ൿඋඈආ ඍඁൾ Mඈඍඈඋ Vൾඁංർඅൾඌ Aർඍ, 1988]

(Aർඍ Nඈ. 59 ඈൿ 1988)

  *  *  *  *  *

 134A. (1) A Good Samaritan shall not be liable for any civil or criminal action 
for any injury to or death of the victim of an accident involving a motor vehicle, 
where such injury or death resulted from the Good Samaritan’s negligence in 
acting or failing to act while rendering emergency medical or non-medical care or 
assistance. 

 (2) The Central Government may by rules provide for the procedure for 
questioning or examination of the Good Samaritan, disclosure of personal 
information of the Good Samaritan and such other related matters. 

Explanation.—For the purposes of this section, “Good Samaritan” means a 
person, who in good faith, voluntarily and without expectation of any reward or 
compensation renders emergency medical or non-medical care or assistance at the 
scene of an accident to the victim or transports such victim to the hospital.

  *  *  *  *  *
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(Shri G. M. Harish Balayogi, M.P.) 


